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6. The Learned Counsel of the Petitioner stated that he undertakes the

responsibility to serve a Notice on the Respondents on or before 22rd May,

2017 and also informed the name of the Interlm Insolvency Professional.

7. The Petitioner can also rectif,/ the amount of debt under Column (1) of Part (4)

of Form No. 5.

8. To comply these directions now listed for hearing on 6s June, 2017.

t{.K. Shrawat
Dated: 01.05.2017 vlember (Judicial)
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